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NOTE

** Long trial (where no. of witnesses to be examined 15 or more) & short trial (where no. of witnesses to be examined less than 15) cases are to be identified and indicated on the record of each case.

1

D
is

p
o

sa
l o

f 
C

a
se

s 
th

ro
u

g
h

 A
D

R
* 

m
e

ch
a

n
is

m
s 

in
cl

u
d

in
g

 P
le

a
 

B
a

rg
a

in
in

g
, L

o
k

 A
d

a
la

t,
 M

e
d

ia
ti

o
n

, e
tc

.

N
a

tu
re

 o
f 

th
e

 C
a

se
s

N
o

. o
f 

M
is

c/
 I

n
te

rl
o

cu
ta

ry
 a

p
p

li
ca

ti
o

n
 d

is
p

o
se

d
 o

f

P
e

n
d

e
n

cy
 o

f 
C

a
se

s 
a

t 
th

e
 

e
n

d
 o

f 
th

e
 m

o
n

th

In
st

it
u

ti
o

n
 d

u
ri

n
g

 t
h

e
 m

o
n

th
/

 s
u

it
s 

re
ce

iv
e

d
 b

y
 t

ra
n

sf
e

r 
o

r 

re
m

a
n

d
 f

ro
m

 o
th

e
r 

co
u

rt
s 

o
r 

o
th

e
rw

is
e

 

N
o

. o
f 

C
ca

se
s 

in
 w

h
ic

h
 I

ss
u

e
s 

fr
a

m
e

d
 

N
o

. o
f 

ca
se

s 
o

f 
w

h
ic

h
 t

h
e

 p
ro

ce
e

d
in

g
s 

st
a

y
e

d
 a

t 
th

e
 e

n
d

 o
f 

th
e

 

m
o

n
th

 

N
a

tu
re

 o
f 

C
a

se
s

N
o

. o
f 

C
a

se
s 

in
 w

h
ic

h
 F

in
a

l 
F

o
rm

/
 P

ro
te

st
 P

e
ti

ti
o

n
 A

cc
e

p
te

d

N
o

. o
f 

ca
se

s 
in

 w
h

ic
h

 C
h

a
rg

e
s 

F
ra

m
e

d

W
it

n
e

ss
e

s 
fu

ll
y

 e
x

a
m

in
e

d
 (

E
x

a
m

in
e

d
, c

ro
ss

 E
x

a
m

in
e

d
 &

 

D
is

ch
a

rg
e

d
)d

u
ri

n
g

 m
o

n
th

N
o

. o
f 

M
is

c/
 I

n
te

rl
o

cu
ta

ry
 a

p
p

li
ca

ti
o

n
 d

is
p

o
se

d
 o

f

C
o

m
p

la
in

t 
C

a
se

s

N
o

. o
f 

B
a

il
 m

a
tt

e
rs

 (
R

e
g

u
la

r 
b

a
il

s 
&

 A
n

ti
ci

p
a

to
ry

 

b
a

il
s)

d
is

p
o

se
d

 o
f

D
is

p
o

sa
l

In
st

it
u

ti
o

n
 d

u
ri

n
g

 t
h

e
 m

o
n

th
/

 c
a

se
s 

re
ce

iv
e

d
 b

y
 t

ra
n

sf
e

r 
o

r 

re
m

a
n

d
 f

ro
m

 o
th

e
r 

co
u

rt
s 

o
r 

o
th

e
rw

is
e

 

T
ra

n
sf

e
r 

o
r 

re
m

a
n

d
 o

f 
th

e
 c

a
se

s 
to

 o
th

e
r 

co
u

rt
s 

d
u

ri
n

g
 t

h
e

 

m
o

n
th

W
it

n
e

ss
e

s 
F

u
ll

y
 e

x
a

m
in

e
d

 (
E

x
a

m
in

e
d

, C
ro

ss
 e

x
a

m
in

e
d

 &
 

D
is

ch
a

rg
e

d
)d

u
ri

n
g

 m
o

n
th

D
is

p
o

sa
l o

f 
C

a
se

s 
th

ro
u

g
h

 A
D

R
 *

m
e

ch
a

n
is

m
s 

in
cl

u
d

in
g

 P
le

a
 

B
a

rg
a

in
in

g
, L

o
k

 A
d

a
la

t,
 M

e
d

ia
ti

o
n

, e
tc

.

DISTRICT ……………………………….                                                                                                                                           Proposed Format for Each Court

P
e

n
d

e
n

cy
 o

f 
th

e
 c

a
se

s 
a

t 

th
e

 b
e

g
in

n
in

g
 o

f 
th

e
 

m
o

n
th

D
is

p
o

sa
l

Monthly Statement of Judicial Works and Statistics of  the Court of Shri/Smt……………………………………………………………………………….Designation…………………………………………...…………... for the Month of……………………..

P
e

n
d

e
n

cy
 o

f 
th

e
 c

a
se

s 
a

t 

th
e

 b
e

g
in

n
in

g
 o

f 
th

e
 

m
o

n
th

N
o

. o
f 

w
o

rk
in

g
 d

a
y

s/
 n

o
. o

f 
d

a
y

s 
w

o
rk

e
d

 b
y

 t
h

e
 P

O
.

T
ra

n
sf

e
r 

o
r 

re
m

a
n

d
 o

f 
th

e
 s

u
it

s 
to

 o
th

e
r 

co
u

rt
s 

d
u

ri
n

g
 t

h
e

 

m
o

n
th

Civil Criminal

Disposal

Pendency

The Columns  not relevent for a particular court be remarked as N.A.

N
o

. o
f 

ca
se

s 
o

f 
w

h
ic

h
 t

h
e

 p
ro

ce
e

d
in

g
s 

st
a

y
e

d
 a

t 
th

e
 e

n
d

 o
f 

th
e

 

m
o

n
th

 

P
e

n
d

e
n

cy
 o

f 
C

a
se

s 
a

t 
th

e
 

e
n

d
 o

f 
th

e
 m

o
n

th

Total

Gross Total

Criminal

CIvil



L
o

n
g

 *
*t

ri
a

l c
a

se
s

S
h

o
rt

**
 t

ri
a

l c
a

se
s

T
o

ta
l 

p
e

n
d

e
n

cy

C
o

n
te

st
e

d
 C

a
se

s

U
n

co
n

te
st

e
d

 C
a

se
s

N
o

. o
f 

ca
se

s 
fo

rw
a

rd
e

d
 f

o
r 

lo
d

g
in

g
 

F
IR

. u
/

s 
1

5
6

 (
3

) 
C

r.
P

.C
.

N
o

. o
f 

ca
se

s 
u

n
d

e
r 

w
h

ic
h

 i
n

q
u

ir
y

 &
 

fu
rt

h
e

r 
p

ro
ce

e
d

in
g

 c
o

m
m

e
n

ce
d

M
o

re
 t

h
a

n
 o

n
e

 y
e

a
r 

a
n

d
 l

e
ss

 t
h

a
n

 

fi
v

e
 y

e
a

rs

M
o

re
 t

h
a

n
 f

iv
e

 y
e

a
rs

 a
n

d
 l

e
ss

 t
h

a
n

 

te
n

 y
e

a
rs

M
o

re
 t

h
a

n
 t

e
n

 y
e

a
rs

L
o

n
g

 t
ri

a
l 

ca
se

s

S
h

o
rt

 t
ri

a
l 

ca
se

s

T
o

ta
l 

p
e

n
d

e
n

cy

C
o

n
te

st
e

d
 C

a
se

s

U
n

co
n

te
st

e
d

 C
a

se
s

M
o

re
 t

h
a

n
 o

n
e

 y
e

a
r 

a
n

d
 l

e
ss

 t
h

a
n

 

fi
v

e
 y

e
a

rs

M
o

re
 t

h
a

n
 f

iv
e

 y
e

a
rs

 a
n

d
 l

e
ss

 t
h

a
n

 

te
n

 y
e

a
rs

M
o

re
 t

h
a

n
 t

e
n

 y
e

a
rs

2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22 23 24 25 26 27 28 29 30 31 32 33 34 35 36 37

A. B. C. D. (A+B+C)-D

C
ar

ry
 f

o
rw

a
rd

 

p
en

d
en

cy
 o

f 
th

e 

p
re

v
io

u
s 

m
o

n
th

In
st

it
u

ti
o

n

T
ra

n
sf

rr
ed

 o
r 

re
m

an
d

ed
 f

ro
m

 o
th

er
 

co
u

rt

T
ra

n
sf

rr
ed

 o
r 

re
m

an
d

ed
 t

o
 o

th
er

 

co
u

rt

N
et

 P
en

d
en

cy

Name & Singnature of P.D.J.

1

N
o

. o
f 

ca
se

s 
o

f 
w

h
ic

h
 t

h
e

 p
ro

ce
e

d
in

g
s 

st
a

y
e

d
 a

t 
th

e
 e

n
d

 o
f 

th
e

 

m
o

n
th

 

N
o

. o
f 

ca
se

s 
o

f 
w

h
ic

h
 t

h
e

 p
ro

ce
e

d
in

g
s 

st
a

y
e

d
 a

t 
th

e
 e

n
d

 o
f 

th
e

 

m
o

n
th

 

P
e

n
d

e
n

cy
 o

f 
C

a
se

s 
a

t 
th

e
 

e
n

d
 o

f 
th

e
 m

o
n

th

W
it

n
e

ss
e

s 
fu

ll
y

 e
x

a
m

in
e

d
 (

E
x

a
m

in
e

d
, c

ro
ss

 E
x

a
m

in
e

d
 &

 

D
is

ch
a

rg
e

d
)d

u
ri

n
g

 m
o

n
th

N
o

. o
f 

M
is

c/
 I

n
te

rl
o

cu
ta

ry
 a

p
p

li
ca

ti
o

n
 d

is
p

o
se

d
 o

f

D
is

p
o

sa
l o

f 
C

a
se

s 
th

ro
u

g
h

 A
D

R
* 

m
e

ch
a

n
is

m
s 

in
cl

u
d

in
g

 P
le

a
 

B
a

rg
a

in
in

g
, L

o
k

 A
d

a
la

t,
 M

e
d

ia
ti

o
n

, e
tc

.

N
a

tu
re

 o
f 

th
e

 C
a

se
s

N
o

. o
f 

M
is

c/
 I

n
te

rl
o

cu
ta

ry
 a

p
p

li
ca

ti
o

n
 d

is
p

o
se

d
 o

f

P
e

n
d

e
n

cy
 o

f 
C

a
se

s 
a

t 
th

e
 

e
n

d
 o

f 
th

e
 m

o
n

th

D
is

p
o

sa
l o

f 
C

a
se

s 
th

ro
u

g
h

 A
D

R
 *

m
e

ch
a

n
is

m
s 

in
cl

u
d

in
g

 P
le

a
 

B
a

rg
a

in
in

g
, L

o
k

 A
d

a
la

t,
 M

e
d

ia
ti

o
n

, e
tc

.

Criminal

C
o

m
p

la
in

t 
C

a
se

s

N
o

. o
f 

B
a

il
 m

a
tt

e
rs

 (
R

e
g

u
la

r 
b

a
il

s 
&

 A
n

ti
ci

p
a

to
ry

 

b
a

il
s)

d
is

p
o

se
d

 o
f

D
is

p
o

sa
l

In
st

it
u

ti
o

n
 d

u
ri

n
g

 t
h

e
 m

o
n

th
/

 c
a

se
s 

re
ce

iv
e

d
 b

y
 t

ra
n

sf
e

r 
o

r 

re
m

a
n

d
 f

ro
m

 o
th

e
r 

co
u

rt
s 

o
r 

o
th

e
rw

is
e

 

T
ra

n
sf

e
r 

o
r 

re
m

a
n

d
 o

f 
th

e
 c

a
se

s 
to

 o
th

e
r 

co
u

rt
s 

d
u

ri
n

g
 t

h
e

 

m
o

n
th

W
it

n
e

ss
e

s 
F

u
ll

y
 e

x
a

m
in

e
d

 (
E

x
a

m
in

e
d

, C
ro

ss
 e

x
a

m
in

e
d

 &
 

D
is

ch
a

rg
e

d
)d

u
ri

n
g

 m
o

n
th

N
a

tu
re

 o
f 

C
a

se
s

N
o

. o
f 

C
a

se
s 

in
 w

h
ic

h
 F

in
a

l 
F

o
rm

/
 P

ro
te

st
 P

e
ti

ti
o

n
 A

cc
e

p
te

d

N
o

. o
f 

ca
se

s 
in

 w
h

ic
h

 C
h

a
rg

e
s 

F
ra

m
e

d

                      DISTRICT ……………………………….                                                                                                                                 Proposed Format for Each Judgeship

P
e

n
d

e
n

cy
 o

f 
th

e
 c

a
se

s 
a

t 

th
e

 b
e

g
in

n
in

g
 o

f 
th

e
 

m
o

n
th

D
is

p
o

sa
l

Monthly Statement of Judicial Works and Statistics of  the …………………………………………………...……….….Judgeship for the Month of……………………..

P
e

n
d

e
n

cy
 o

f 
th

e
 c

a
se

s 
a

t 

th
e

 b
e

g
in

n
in

g
 o

f 
th

e
 

m
o

n
th

N
o

. o
f 

w
o

rk
in

g
 d

a
y

s/
 n

o
. o

f 
d

a
y

s 
w

o
rk

e
d

 b
y

 t
h

e
 P

O
.

T
ra

n
sf

e
r 

o
r 

re
m

a
n

d
 o

f 
th

e
 s

u
it

s 
to

 o
th

e
r 

co
u

rt
s 

d
u

ri
n

g
 t

h
e

 

m
o

n
th

Civil 

In
st

it
u

ti
o

n
 d

u
ri

n
g

 t
h

e
 m

o
n

th
/

 s
u

it
s 

re
ce

iv
e

d
 b

y
 t

ra
n

sf
e

r 
o

r 

re
m

a
n

d
 f

ro
m

 o
th

e
r 

co
u

rt
s 

o
r 

o
th

e
rw

is
e

 

N
o

. o
f 

C
ca

se
s 

in
 w

h
ic

h
 I

ss
u

e
s 

fr
a

m
e

d
 

Total

Gross Total

Criminal

CIvil

Disposal

Pendency

* Name of the ADR Mechanism used in disposal of the cases.
NOTE

** Long trial (where no. of witnesses to be examined 15 or more) & short trial (where no. of witnesses to be examined less than 15) cases are to be identified and indicated on the record of each case.
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